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Present : Shri B. K. Aggarwal, counsel for the
- - petitioner, ,

Pursuant to the request of the learned

counsel for the petitioner, list on 8.4.1992.
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Present : Shri B. K. Aggarwal, counsel for

the petitioner.,

Learned counsel for the petitioner submits
that the first part of the judgment has simce
been complied- with, He, therefore, doés not
propose to press this petition. Hence, the same

1s dismissed as withdrawn without prejudice to. the

- petitioner resorting to eppropriate remedy, if

there is any further contempt.
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